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A copy of the ORDER dated . .. . . e //) . ’/ L"/' ... passed by the Hon'ble

Tribunal in the above mcnnoned case is forwarded herewith for necessary acuon
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{ 13.6.2006
ApOllCant by Shri M.K. Verma in CCP
No. 15/2006 and respondent in MA No., 104/06

Respondents by shri 14, Chourasia in
ccP No. 15/2006 and @pplicants in MA No.

104/2006.,
Hea.rd the learned counsel for the
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parties.
The learned counsel for the respondents

in thls CCP has stated that the Tribunalls
jkn O& No. 426/2005 has been fully complied
with in as much as. the amount of Rs.
22,000/~ which was withheld on account of
' wages to servant has been refunded. The
.learned counsel has also produced the
relevant xx¥ documents confirming this
posiéion. The learned counsel for the
‘applicant also confirms that the amount
has been paid. Thus, the above order of the
Tribunal has been fully complied with,
and this' CCP has become infructuous and is
dismissed., Notices issued are discharged.
In view of thﬁ order gssed XK above
the Misc., Applicationé%or extension of
time to comply with the order of the

Tribunal haerendered infructuous and is
reJected as infructuous—— “"”““ba(‘/ —~ -1

r. ‘.CO :
(Dr. G _VsriVastava)

T sty r i o
e ——
. e e o et e e - e e - - -
-..‘.-& e U . e . oy s D g,




